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 SHRINARENDRA  SINGH  BISHT

 Almora):  Mz,  Speaker,  Sir,.d-  beg  to
 present  of Tyeentyepinth  Repost

 the  Estimates  ;Committee  xegarding  getion
 taken  by.  Goyerament.en  the  sesommenda
 tions  contained  in  their  Hundred  and  Twenty-
 ‘ninth  ‘Report.  (Fourth  Lok.  Sabha):  on  the
 Department.  of  Atomic  Raergy-Atomic  Power.

 I  58  brs.
 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  (SHRI  K.  RAGHU  RA-
 MAIAH)  With  your  permission,  Sir
 I  rise  to  announce  that  Government  Business
 in  this  House  during  the  week  commenc-
 ing  rath  March,  1973,  will  consist  of

 (7)  Consideration  of  any  item  of  Govern-
 ment  Business  carried  over  from  today’s
 order  Paper.

 @  Submission  to  the  vote  of  the  House  of
 Demands.  for  Grants  on  account  (General)
 for  ‘1973-74.

 (3)  Discussion  on  the  Resolution  seeking
 disapproval  of  the  Coal  Mines  (Taking  Over-
 of  Management)  Ordinance,  3973  and  eon-
 sideration  and  passing  of  the  Coal  Mine
 (Taking  Over  of  Management  )  Bill,  ‘1973.

 (4)  Discussion  and  voting on
 (i)  The  Supplementary:  Demands

 Grants  (Gerieral)  tor  १972-73
 fer

 i)  The  .Supplementary  Demands  fer
 Grants’  (Raft  ‘for  I973-73

 Gi).  The  Demands,  for  Grants,  Raibyreys)
 CUnterruptions)  ee

 भ्रध्यक्ष  महोदय  :  हर  दफा  याद  वि लों नता
 पिता  है महू  |...  बात  है.  हो: निकम  )बना
 हुआ हैं  उसका  कलेन  हीना  चाहियें!

 अ  मौका
 दें  ह. Usk  Xe

 re
 im

 ह  ई



 Bor.

 पटेल  छह।  ्  ब्जिपयी  (ग्वालियर):

 हमें  पता  नहीं  होता  है  कि  मंत्री  महोदय
 क्या  कहने  वाले  हैं  ।  इस  वास्ते  पहलें  से  कैसे

 लिख  कर  दे  सकते  हैं?  यह  प्र न्याय  है  ।

 हम  उनको  सुनते  के  बाद  ही  कुछ  कह  सकते

 हैं  1

 झिझक  महोदय  :  जो  नियम  बना  रखा

 है  उसको  तब  आप  छोड़िये  ।

 श्री  अटल  बिहारी  वाजपेयी  :  इसके

 बारे  में  यह  लागू  नहीं  हो  सकता  है

 SHRI  PILOO  MODY  (Godhra  ):  Sir
 how  can  we  anticipate  the  week's  business  ?
 This  is  an  occasion  where  without  prior
 notice  we  should  be  allowed  to  say  something.
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 श्री  हुकम  पद  कछवाय  (मुरैना)
 अध्यक्ष  महोदय,  शिड्यूल  काइट्स  कौर

 शिड्यूल्ड  ट्राइब्ज  कमेटी  की  रिपोर्टों  पर

 इस  सदन  में  भ्रनेक  वर्षों  से  चर्चा  नहीं  हुई

 है  क्‍या  उस  पर  चर्चा  करने  के  लिए  अगले

 सप्ताह  के  दौरान  कोई  दिन  रखा  जायेगा

 कौर  अगर  अगले  सप्ताह  में  यह  सम्भव  न

 हो,  तो  क्‍या  इस  सेशन  में  कोई  दिन  इस  के

 लिए  रखा  जायेगा?  जैसा  कि  मैं  पहले

 पूछ  चुका  हूं,  कया  सरकार  शिड्यूल्ड  काइट्स
 शौर  शिड्यूल्ड  ट्राइन्स  एरेंजमेंट  बिल  पर,

 जो  पिछली  लोक  सभा  के  साथ  लैप्स  हो  चुका
 है,  पुनर्विचार  करते  का  विद्या  कर  रही  है  ।

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  :  The  point  which  I  want  to
 raige,  and  which  has  been  raised  here  twice  or
 thrice  is  rejarding  the  Pay  Commission’
 report.  Government  have  not  yet  come
 ferward  with  a  contradiction  of  the
 dtem  that’hes  appeared  fh  the  phpets  that
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 there  is  difference  of  opihion  within  the  Com
 mission.  I  would  request  you  to  ask  the  hon
 Ministet  concerned  to  come¢  forward  with  a
 further  statement  about  what  Government  are
 going  to  do  and  what  the  actual  state  of  affairs
 in  the  Pay  Commission  is.  Lakhs  of  workers
 are  getting  agitated  ovet  this  very  important
 issue,  and  next  week,  the  hon.  Minister  should
 come  forward  with  a  statement  on  this.

 SHRI  S.M.  BANERJEE  (Kanpur)  :  I
 fully  support  my  hon.  friend,  because  that
 statement  is  necessary  now,  in  view  of  what
 has  come  out  in  the  newspapers  regarding
 the  split  in  the  Pay  Commission,  that  is  »
 among  its  members.  Unless  there  is  a  un-
 animous  report,  it  is  not  going  to  be  imple-
 mented.  So,  all  the  hopes  of  the  employees
 have  been  shattered.  It  is  not  a  question  of
 the  Central  Government  employees  alone.
 All  the  Armed  Forces,  the  Navy,  Army  and
 Air  Force  are  concerned  with  this.  I  would,
 therefore,  request  that  some  statement  should
 be  made  regarding  this  next  week.

 I  would  algo  request  that  some  statement
 should  be  made  by  the  hon.  Law  Minister
 about  the  rumours  regarding  the  striking
 down  of  article  3:C.  And  from  whom  is  this
 rumour?  It  is  from  Government  sources,
 from  some  people  in  the  Government,  who
 have  vested  interest  and  who  want  the  Sup-
 reme  Court  to  strike  व  down.  I  want  Shri
 H.R.  Gokhale  to  make  a  statement  on  this.

 SHRI  H.N.  MUKERJBE  (Calcutte-
 North-East):  If  I  may  interrupt,  on
 this  issue,  I  learn  that  the  Law  Minister  is
 willing  to  make  a  statement  in  this  House,
 in  which  case  that  may  be  ascertained

 MR.  SPEAKER:  May  I  make  one  request
 to  hon.  Members?  Why  should  they  raise
 it  under  this  item?  Why  should  they  not
 give  sepatate  notice,  so  that  I  could  send  it  on
 to  the  hon.  Minister  concerned  ?

 SHRI  H.  N.  MUKERJEE  :  The  matter
 having  béen  mentioned,  I  have  reférréed  t6  it.
 T  have  learntrightly  on  wrongly,  that  i¢  a
 different  matter—that  the  Law  Minister  is
 ready  to  make  a  statement  repudiating  the
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 judicial  rumours  which  seem  to  be  circulating
 in  the  Supreme  Court.  If  that  is  805  he  may
 come  on  Monday  and  make  a  statement  and
 be  done  with  it.  Otherwise,  this  thing  might
 grow  into  something  like  a  spectre...

 SHRI  8,  M.  BANERJEE  :  This  rumor-
 mongering  is  going  on  among  the  highly  pla-
 ced  personnel  in  the  Government  who  want
 that  this  should  be  struck  down  by  the  Supre-

 me  Court.  Therefore,  I  want  that  the
 hon.  Law  Minister  should  make  a  statement
 en  this.

 SHRI  P.  K.  DEO  (Kalahand:):  I  want
 that  the  President’s  Proclamation  taking  over
 the  administration  of  the  State  of  Orissa
 should  be  discussed  next  week.  It  is  a  very
 controversial  matter.  It  has  raised  country.
 wide  commotion  (Interruptions).  It  should
 be  taken  up  at  the  earliest  opportunity.

 Secondly,  regarding  the  passing  of  the
 Orissa  budget.  It  involves  the  code  otf
 conduct  of  the  Governor,  the  very  institu.
 tion  of  Governor,  how  itis  being  misuseJ¢
 All  these  relevant  questions  have  been  agita.
 ting  the  minds  of  the  people  throughout  the
 country.  Therefore,  adequate  opportunity
 should  be  provided  next  week  to  discuss  the
 President’s  Proclamation.

 SHRI  K.  LAKKAPPA  (  Tumkur  )  :  He
 is  a  very  good  Governor,  representing  Mysore.
 Weare  fortunate  in  having  him.

 SHRI  VAYALAR  RAVI  (Chirayinkil);
 I  agree  with  the  point  made  by  Shri  H.  N,
 Mukerjee  and  Shri  S.  M.  Banerjee.

 शी  सर  पांडे  (ग़ाज़ीपुर)  :  अध्यक्ष

 महोदय,  मुझे  निवेदन  करना  है  कि  बुनकरों
 की  समस्या  बहुत  गम्भीर  है  ।  मैं  चाहता  हूं

 कि  संसदीय  कार्य  मंत्री इस  विषय  पर

 बहस  करने के  लिए  अगले  हफ्ते कुछ  समय
 रखें  ।
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 थी  इसहाक  प्लम  मली  (प्रेमरोग)  :  रपीकर

 साहब,  यूं  तो  राज  भी  बुनकरों  के  बारे  में

 थोड़ी  बात  हुई  है,  लेकिन  यह  मामला  दो

 चार  लाख  नहीं,  बल्कि  पांच  करोड़  इन्सानों,
 से  ताल्लुक  रखता  है,  जो  कि  फ़ाकाकशी

 कर  रहे  हैं  ।  मैं  अज  करना  चाहता  हूं  कि

 बुनकरों  की  समस्या  के  बारे  में  कम  से  कम

 दो  घंटे  का  डिस्कशन  जल्दी  ही  रखा  जाये  #

 (ébgyel  )  cclerhe  gla!  or

 ut  di  के  (४  पटना)  Kage

 प्  ge  ute  att  £  use

 Ne  90  Alnkee  ty  hed  ९  sh

 cried  कुक  ily  ar  ९  pegs  Sd
 HSS  ३३  ९७2  Lay,  le

 US  pre  Lyte  "0३७  By  oF  gtd

 Lymer  6S  he 2  45  ur  Ural

 As  3०  Se  pS  388  age  £

 dle  ई;  ge  ५  ytd  ४

 श्री  झील  बिहारी  वाजपेयी  :  प्रत्यक्ष

 महोदय,  श्राप  को  स्मरण  होगा  कि  उस  दिन

 यूनियन  पब्लिक  बीस  कमीशन  में  हिन्दी

 स्टेनोग्राफर  के  लिए  अंग्रेजी  का  प्रश्नपत्र

 अनिवार्य  करने  के  बारे  में  सदन  में  चर्चा

 उठी  थी  ।  लेकित  वह  मामला  साफ़  नहीं  हुआ

 है  in  इस  सदन  ने  जो  कानून  बनाया  है,  उस

 का  पालन  नहीं  हो  रहा  है  मंत्री  महोदय
 इस  सदन  के  बनाये  हुए  कानून  से  बंधे  हुए

 हैं,  लेकिन  सरकार  हिन्दी  के  सवाल  पर  पीछे

 जा  रही  है  मेरा  निवेदन  है  कि  शाप  इस

 विषय  पर  भ्या  करने  का  मौका  दें  ।
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 SHRI  ड्,  RAGHU  RAMAIAH  :  Various
 valuable  suggestions  have  been  made  and
 shall  certainly  convey  them  to  the  Minister’
 concerned  (Interruptions).

 श्री  हुकम  खन्  कछवाय  :  अध्यक्ष

 महोदय,  मंत्री  महोदय  ने  पिछली  बार

 भी  यही  कहा  था  कि  वह  सम्बन्धित  मंत्रियों

 को  कह  देंगे  ।  लेकिन  हमें  कभी  तक  जवाब

 नहीं  मिला  है  |  वह  बहुत  चतुराई  से  बात

 की  टाल  देते  हैं  ।

 ¥3.08hrs.

 STATEMENT  RE.  STRIKE  IN
 AIR  INDIA

 MR.  SPEAKER  :  I  have  received  inti-
 mations  under  rule  377  from  Shri  Shankar
 Dayal  Singh  and  Shri  B.V.  Naik....

 SHRI  K.  LAKKAPPA  (  Tumkur  )  :
 Regrading  what  ?

 MR.  SPEAKER  :  about  a  threatened
 strike  in  Air  India,  Whether  itis  already  on
 about  to  come.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior)  :  You  should  have  admitted  a
 call-attention  on  this.

 MR.  SPEAKER  :  The  Minister  has  sent
 me  intimation  this  morning  that  he  wanted
 to  make  a  statement.

 SHRI  VAYALAR  RAVI  (Chirayinkil)  :
 Be  strong.  Do  not  yield.

 SHRI  ATAL  BIHARI  VAJPAYEE  :  on
 a  point  of  clarification

 MR.  SPEAKER  :  There  is  no  point  in  a
 call-attention  after  three  or  four  davs.  It  is
 much  better  to  have  a  statement,  Under  the
 rules,  when  a  Minister  makes  a  statement,
 there  are  no  questions.  But  later  on,  if
 necessary,  and  you  think  proper,  we  will  see
 whether  in  any  other  shape  it  comes  or  not-
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 शी  शंकर  दयाल  सिह  (चतरा)  :

 अध्यक्ष  महोदय,  मैं  एक  वो  मिनट  में  कुछ

 कहना  चाहता  हूं  ।

 अ्रध्यक्ष  महोदय  :  बाप  ने  यही  कहना

 है  कि  यह  हुआ,  यह  हुआ  ।  जो  हुआ,  वह
 मिनिस्टर  साहब  बता  देंगे  ।  अगर  आप

 के  बयान  से  मसला  हल  हो  जाय

 कौर  मिनिस्टर  के  बयान  की  जरूरत  न  हो

 तो  मैं  इजाजत  दे  दूं  आप  को  ।

 श्री  शंकर  दयाल  सिह  :  मान्यवर,

 जो  आप  का  इशारा  है  उसी  के  भ्रनुसार  मैं

 केवल  उन्हीं  बातों  को  कहूंगा  ।  मैं  एक  मिनट

 का  समय  लेना  चाहता  हूं  ।

 देश  के  सामने  आज  बहुत  सारी  समस्याएं

 खड़ी  हैं  शौर  उन्हीं  में  कभी  कभी  छोटी  छोटी

 समस्याएं  भी  बड़ी  हो  जाती  हैं  ।  पिछले  दिनों

 हुआ  यह  कि  बम्बई  से  लंदन  तक  बिना

 टिकट  के  तीन  यात्री  पहुंच  गए  ।  पिछले

 दिन  उस  पर  राज्य  सभा  में  बहुत  गरमागरम

 बहस  हुई  ।  सदस्यों  ने  मार्ग  को  कि  कठोर

 से  कठोर  कार्यवाही  होनी  चाहिए  a  मंत्री

 महोदय  ने  सदस्यों  की  मंशा  को  ध्यान  में  रखते

 हुए  is  अधिकारियों  को  जिन  की  असावधानी

 के  कारण  ऐसा  हया  मुअत्तल  किया  1  कल

 राज्य  सभा  में  मंत्री  जी  ने  बताया  कि  25

 अ्रधिकारियों  को  उन्होंने  सस्पेंड  किया  |

 साथ  साथ  उन्होंने  यह  भी  घोषणा  की  कि

 बम्बई  हाई  कोर्ट  के  एक  माननीय  न्यायाधीश

 इस  की  जांच  करेंगे  7  यह  राज  के  अखबारों

 में  है।  मैं  कहना  चाहता  हूं  कि  जिस  तरह  की

 प्र सावधानी  हुई  है  उस  भें  सस्पेंड  नहीं  ऐसे

 अफसरों  को  डिसमिस  होना  चाहिए  in  मैं


